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362 (1)
MADHYA PRADESH ACT
No. 17 or 2017
THE MADHYA PRADESH VIDHAN MANDAL SADASYA NIRHATA NIVARAN
(SANSHODHAN) ADHINIYAM, 2017.
[Received the assent of the Governor on the 24th April, 2017; assent first published in the ""Madhya Pradesh
Gazette (Extra-ordinary)", dated the 27th April, 2017.]
An Act further to amend the Madhya Pradesh Vidhan Mandal Sadasya Nirhata Nivaran
Adhiniyam, 1967.
Be it enacted by the Madhyé Pradesh Legislature in the sixty-eighth year of the Republic of
India as follows:—
1. This Act may be called the Madhya Pradesh Vidhan Mandal Sadasya Nirhata Nivaran Shert title.

(Sanshodhan) Ahiniyam, 2017.

2. In the Schedule to the Madhya Pradesh Vidhan Mandal Sadasya Nirhata Nivaran Adhiniyam,
1967 (No. 16 of 1967).

(i) in item 96, for the words “Warehousing Corporation’’, the words “Warehousing and
*Logistics Corporation’’, shall be substituted; L

(ii) in item 103, for full stop, semi-colon shall be substituted and thereafter the following
items shall be added, namely:—

“104. The Chairman and Vice-Chairman of the Madhya Pradesh Rajya Krishak Ayog;

105. The Chairman and Vice-Chairman of the Madhya Pradesh Rajya Beej Evam Farm
Vikas Nigam;

106. The Chairman and Vice-Chairman of the Bundelkhand Development Authority;
107. The Chairman and Vice-Chairman of the Vindhya Development Authority;
108. The Chairman and Vice-Chairman of the Mohakoshal Development Authority;

109. The Chairman and Vice-Chairman of the Rajya Samanya Nirdhan Varg Kalyan
Ayog;

110. The Chairman and Vice-Chairman of the Madhya Pradesh Vyapar Samvardhan
Salahkar Mandal;

111. The Chairman and Vice-Chairman of the Machhua Kalyan Board;

112. The Chairman and Vice-Chairman of the Madhya Pradesh Rajya Pashudhan Evam
Kukkut Vikas Nigam.”’. :

Amendment of
Schedule.

Foeisreh, SIRRRTS oW A TG WU, TRAYSY R YW H9 qEONer, Wi | Higd a9 genii-—-2017.



